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IN THE COURT OF THE SPECIAL SESSIONS COURT FOR TRIAL OF 
CASES RELATING TO ATROCITIES AGAINEST WOMEN-CUM-IX-ADJ : :  

MEDAK AT SANGAREDDY. 
 

          Present: SMT. M. SHYAM SREE, 
                               Fast Track Special Judge,  

                     for Trial of offences under POCSO Act,   
                Medak at Sangareddy. 

                                          FAC  Women-Cum-IX-ADJ, 
                                          MEDAK AT SANGAREDDY. 

                 
    Monday, the 13th day of April, 2020. 
 
    Cr.l.M.P. No. 114 of 2020 

      in 
    Crime No. 11 of 2020 

Between:- 
 
A1. Dondla Praveen S/o Sailu, Aged: About: 19 years, Caste: Mala, 
Occ: Agricultural, R/o Godmegama village of Pitlam Mandal of  
Kamareddy District. 

 Petitioner/Accused No.1 

          And 
The State of Telangana, 
Through, SHO.P.S. Sirgapur. 

        Respondent/Complainant. 
 

PETITION FILED UNDER SECTION 439 OF Cr.P.C 
 
 

 This petition came up before me for final hearing on this day              

13-04-2020 in the presence of  Sri S. Srinu, Advocate for the petitioner and of  

Sri Devidas Naik, Addl. Public Prosecutor for the State, having perused the 

material on record, having heard both sides and having stood over for 

consideration, the Court made the following:- 

 

O R D E R 
 
1. This is a first bail petition filed under section 439 Cr.P.C., for grant of bail 

to the petitioner/accused in Crime No.11 of 2020 of P.S. Sirgapur for the 

offences under sections. 376, 417, 420 of Indian Penal Code. The 

petitioner/accused were remanded to judicial custody on 07-03-2020, since 

then, he is in judicial remand. 

2. Notice given to Additional Public Prosecutor. 

3. Heard arguments of both sides. 

4.  Now the point for consideration is:- 
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 Whether the petitioner/accused is entitled for bail as prayed for ? 
 
5.       POINT:- 
 
 The brief facts of the prosecution case are that on 04-03-2020 at 2000 

hours the complainant. Yerrola Mounika D/o Laxman, Aged:19 years came to 

PS and lodged a telugu written complaint in which she stated that, Dondlolla 

Praveen S/o Sailu was loving her. On false promises to marry her 6 months 

back forcibly participated in sexual  intercourse with her at tamarind tree near 

the village school, later he continued sexual intercourse with her several times, 

they are loving each other, Praveen parents and his relatives know their love 

matter, Praveen relative Kisar Rajesh S/o Dulappa also knew this matter, but 

now Praveen is refusing to perform the marriage and cheated her, thus she 

requested for take legal action against petitioner/accused. Basing on the 

above said complaint, the S.I., of police registered as case in 

Cr.No.11/2020, Under Sections. 376, 417 and 420  of IPC. 

 

6. The learned counsel for the petitioner/accused. No.1 contended In 

fact this petitioner is no way concerned with the alleged offence and he is 

falsely implicated in the above case. That the  of Petitioner/accused. No.1 

is law-abiding citizen and permanent resident of Godmegama village, 

having movable and immovable properties and also having good 

reputation in the village and society.  That the police at the instance of 

defacto complainant to keep the petitioner behind the bars registered a 

false case.  The petitioner/accused No.1 is nothing to do with the alleged 

offence and the prosecution has created a false and baseless story for 

the purpose of the case. That the petitioner/accused No.1 is sole bread 

earner to his old aged parents and in his absence the family members 

are facing starvation and entire investigation has been completed.  

Therefore, prayed to release the petitioner/accused No.1 on bail.  

 

 

7. On the other hand, the learned Additional Public Prosecutor 

submitted that investigation is completed but medical certificates are yet 

to be collected  and hence opposed the bail.  

 
8. On Perusal of case dairy all the witnesses were examined, 
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panchnama was conducted.  As the investigation is completed and there 

are no chances for the accused to tamper the evidence and threaten the 

witnesses.  Since the entire investigation is completed and there are no 

chances of accused being jumping on bail as he is permanent resident.  

In view of these circumstances this court is inclined to grant bail to the 

petitioner/accused.   

 

 In the result, the petition is allowed.  The petitioner/accused No.1 

shall be released on bail on his executing a personal bond for                

Rs. 20,000/- (Rupees Twenty Thousand Only) with two sureties for a like 

sum to the satisfaction of Judicial magistrate of First Class, Narayankhed.  

 

 Further, the petitioner/accused No.1 is directed to attend before the 

station House Officer, P.S. Sirgapur on every Monday between 10.00 

A.M and 1.00 PM for period of two months.  

 

Typed to my dictation, corrected and pronounced by me in the open 
Court on this the 13th  day of April, 2020. 

 
 
 
                   Fast Track Special Judge,  

           for Trial of offences under POCSO Act,  
                     Medak at Sangareddy. 
                            FAC  Women-Cum-IX-ADJ, 

           Medak At Sangareddy. 
 
 

Copy to:  
 
1. Judicial First Class Magistrate, Narayankhed. 
2. S.H.O. Sirgapur. 
 


